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F. H. MOHS1N) : The information laid on 
the Table of ihe House in response to para
(c) of tbe above mentioned question may be 
corrected as follows

“During tbe period of 1st April, 1968 to 
30th September, 1969, Maj Gen 
Bfeagwati Singh, Director of Civil 
Defence and Commandant General 
Home Guards, Delhi, visited various 
places 2,067 times” .

The director of Civil Defence, Delhi and 
Delhi Administration were requested in 
December, 1970, to supply information in 
respect of part (d) of the question for fulfilling 
the assurance. A statement containing infor-
mation was received from the Director of Civil 
Defence, Delhi, in April, 1971. Delhi Adminis-
tration was requested to scrutinise this state-
ment and to certify its correctness before it could 
be sent to the Depaitment of Parliamentary 
Affairs for laying it on the Table of the 
House.

2. Delhi Administration deputed a senior 
officer for fcrutmismg the statement with 
reference to the logbooks of the staff cars 
pertaining to the period 1st April, 1968 to 
30th September, 1969, and other relevant 
records. During the course of scrutiny 
certain discrepancies came to light and Delhi 
Administration finally certified the correctness 
of the statement in January 1972 A further 
scrutiny of the statement had to be made in 
the Ministry, Thereafter the statement was 
translated into Hindi and sent to the 
Department of Parliamentary Affairs for 
being hud on the Table of the House in ful-
filment of the assurance.

3. AH this accounts for the dalay in 
correcting the reply.

11.40 hr*.
R E  : QUESTION OF PRIVILEGE { Q u e r y )

SHRI S. A. SHAMIM (Shrinagar): On a 
point of order. This i t  an Important point of 
order.

MR. SPEAKER : Point of order should 
be on sottetbiag

SHRI S. A. SHAMIM : I refer to you as 
protector of our rights and custodian of our 
privileges I, a member of Parliament, am 
being harrassed by the Central Intelligence All 
those visitors who come to me are interrupted 
and harassed I am followed and shadowed by 
that car every day As a Member of Parlia-
ment, I am not allowed to function freely. I 
may be fold, Sir, whether I am living in a 
democratic republic of India Or in Police 
State ..

MR. SPEAKER : There is no privilege 
involved.

SHRI S A. SHAMIM : If you had 
doubted my statement, I could have corrobo* 
rated or substantiated. You havo observed. 
Sir, that there is no brcach of privilege invol-
ved...

MR. SPEAKER : No breach of privilege 
is involved.

SHRI S. A. SHAMIM : 1 am not
allowed to function freely as a ‘Member of 
Parliament.

MR. SPEAKER : I see you sitting all 
right in the House.

SHRI P. K. DEO (Kalahandi) : This is 
a serious matter. Telephones are tapped and 
we are shadowed . (interruptions)

MR. SPEAKER : Whatever Government 
does is administrative or for other security 
reasons 1 am not there to judge about it.
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SHRI S. A SHAMIM : I am an indepen-
dent ; I belong to no party How do you say. 
Sir, that ]t is not a question of privilege ?

MR.* SPEAKER : That does not come 
under privilege.

SHRI SHYAMANANDAN MISHRA 
(Begusarai): Tbe best course is tbat you look 
into those grievances . (Interruptions)

SHRI DINEN BHATTACHARYYA 
(Serampore) : The other day also Mr.
Jyotirmoy Bosu complained to you, Sir. Our 
members are also being harassed by the 
police You can see before our office 4 Ashoka 
Road, police standing there. This is going on 
daily.

SHRI H. N. MUKERJEE (Calcutta-North- 
East) : He is prevented from functioning. You 
cannot offer him protection (Interruptions)

* MR. SPEAKER : I may tell you, the 
Member has no immunity here (Interrup- 
ions) 1 cannot say that this is a question of 
privilege.

SHRI H N MUKERJEE : A Member 
is hindered from performance of his duty The 
police is pester mg him Government can give 
an assurance ( Interruptiona)

SHRI SHYAMANANDAN MISHRA : 
You are the protector of our rights. You can 
look into the grievances

SHRI PILOO MODY : Are you suggesting 
that the Member has to die before we realise 
that he is being harassed ?

MR. SPEAKER : That is your suggestion.

SHRI PILOO MODY : No, because you 
say that you see him here everyday. What I 
am saying is ...(Interruptions) Please allow 
me to make my submission.

Here, a member of this House bas made 
a very humble request to you in writing and 
otherwise that he is being harassed, visitors 
who come to his bouse are being followed and, 
thereafter, the Police or whoever it is, go to 
the visitor's houses and ask them, ‘What are 
you doing in the bouse of a Kashmiri MP T

Then, tbe people who come to him may be for 
business, may be for social porposes and they 
are beiog harassed. Here is a  Member who 
does not have a Party behind him, seeking 
your protection and the protection of the 
House and an assurance from the Govern-
ment. I do not understand what difficulty 
you are having in hearing the grievance of the 
member and taking the opinion of the House 
as to what should be done in a matter like 
this.

MR. SPEAKER : So far as any obstruc-
tion to the Member is concerned, 1 am going 
to inquire into i t ..

SHRI PILOO MODY : Thank you.

MR SPEAKER : But, as a privilege. I 
am not entertaining it. In tbe past, we did not 
allow it.

SHRI H. N. MUKERJEE ; A Member 
who is personally pestered would have to be 
proficient i d  the law of privilege before he 
comes here and seeks your protection ? To-
day, for ten minutes we have been listening 
to these things and you have not uttered a 
word of protection If you had uttered this ten 
minu'es earlier, it could have spared us this 
ignominy

MR SPEAKER You are a senior Mem* 
ber How can it be a privilege *

SHRI H N MUKERJEE : Don't let us 
hear that over and over again.. (Interruptions) 
One word from you would have been suffi-
cient

SHRI INDRAJIT GUPTA (Alipore) : A 
complaint to the Government..

MR SPEAKER : Not a complaint to the 
Government. He came in another form ..(In -
terruptions) How can I-. (Interruptions) It is 
not at all a privilege...(Itutrruptions) I  am 
sorry I cannot entertain . ,( Interruptions) 
Order, please. I didn't call your name ..

SHRI ATAL BIHARI VAJPAYEE : Now, 
they are keeping quiet.

SHRI S M. BANERJEE (Kanpur) ; 
There is an earlier instance. Sir, when Mr. 
Maurya, who was not a Congress Member
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then, was constantly shadowed and be and 
his wife were harassed by tbe Police and there 
was CID all around his house and on every 
ude of his house. When be came here and 
raised the matter—and he stayed here in this 
House for two days—his wife was being har-
assed by the police, the Speaker who was tn 
the chair said clearly that this was an interfe-
rence with his parliamentary work and he 
would be protected.. (interruptions). 1 would 
only request you. Sir.. (Interruptions) I don't 
claim any privilege. I am against all privileges. 
The other day when a member, a Congress 
member came here saying that he was beaten 
in the hospital, the entire House discussed it 
for two or three hours. But, here a member 
says •.

MR. SPEAKER : No precedent. In such 
cases no privilege is involved. When that 
member came, did any member amongst you 
on this side come up with a privilege ? It is 
only that I made certain observations that it 
was too bad. Did you come with privilege 
motion ?

SHRI INDRAJIT GUPTA : Not a pri-
vilege Privilege issue should not be confused 
with amenities.

MR. SPEAKER : Not a t all Don’t club 
that case with the present one. Mr. Moinul 
Haque Choudhury.

SHRI PILOO MODY : What happened 
in the hospital was a little scuffle -tw o people 
having arguments and a scuffle took place 
But this is a matter of considerable impor-
tance and far-reaching consequences.

SHRI S. A. SHAMIM : Do you ask the 
CUD to post a permanent guard at my place ?

MR. SPEAKER : Now, papers to be laid 
on the Table.

SHRI S. A. SHAMIM : Do you accept 
Government's right to place Intelligence people 
outside my residence ? That is my question ? 
Do you accept this Government’s right to do 
to ?
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MR. SPEAKER : I have already sent it 
to the hon Minister according to the proce-
dure laid down.

SHRI S. A SHAMIM I am not satisfied.
I would like to hear from the Chair whether 
the Chair upholds the right of tbe Central 
Intelligence to shadow me ? I want a cate-
gorical answer from the Chair whether the 
Chair upholds the right of the Central Govern-
ment to shadow me and to put my house 
under surveillance.

MR. SPEAKER : I cannot give any pro- * 
teciion to any MP against any law.

SHRI S. A. SHAMIM : What was the 
answer to my question. Sir ?

MR SPEAKER ; No answer at all
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MR. SPEAKER : 1 have already sent it.
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12 54 hrs.

PAPERS LAID ON THE TABLE

R e v ie w  a n d  A n n u a l  R e p o r t  o f  
N a t io n a l  I n d u s t r ia l  D u v e l o p- 

m e n t  C o r p o r a t io n  L t d .,
N e w  D e l h i
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CPlaced in Library. & e  No. L T -3 1 18/72],

R e v i e w  a n d  A n n u a l  R e p o r t  o f  C e n -
t r a l  R o a d  T r a n s p o r t  C o r p o r a -

t i o n  L t d ., C a l c u t t a

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : I beg to 
lay on the Table a copy each of the following 
papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies 
Act, 1956 :— ■

(1) Review by the Government on the 
working of the Central Road Trans* 
port Corporation Limited, Calcutta, 
for the year 1970-71.

(2) Annual Report of the Central Road 
Transport Corporation Limited, 
Calcutta, for the year 1970-71 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [P.aced 
in Library S te  No. LT—3119/ 
72],

P r o f i t  a n d  Lo s s  A c c o u n t  a n d  B a l a n c b  
s h e e t  o f  T e l e c o m m u n ic a t i o n  B r a n c h  

o f  t h e  P  & T  D e p a r t m e n t

THE MINISTER OF COMMUNJCA^ 
TIONS (SHRI H. N. BAHUGUNA): I beg 
to lay on the Table a copy of the Profit and 
Loss Account and Balance Sheet (Oh «ecrual 
basis) of the Telecommunication Branch of the' 
Indian Posts and Telegraphs Department for 
the year 1970*71 (Hindl and English versions). 
[Placed in Library< See  No LT— 3120/ 
721 .

P r e v e n t i o n  o f  F o o d  A d u l t e r a t i o n  * 
(A m e n d m e n t ) R u l e s , 1972

THE DEPUTY MINIStER lN  THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI''"A;’ -  6#i
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